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DC-DS/1A/11.00

RAJYA SABHA
Friday, the 6" December, 2024 / Agrahayana 15, 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN /in the Chair.

MR. CHAIRMAN: Papers to be laid on the Table.
PAPERS LAID ON TABLE

DR. L. MURUGAN: Sir, on behalf of my colleague, Shri Jitin Prasada,
| lay on the Table—

l. A copy(in English and Hindi) of the Ministry of Electronics and Information
Technology Notification No. A-12013/13/RR/2016-UIDAI(E)., dated the 17"
October, 2024, publishing the Unique Identification Authority of India
(Appointment of Officers and Employees) Second Amendment Regulations,
2024, under Section 55 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016.

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013: -

(i) (a) Seventh Annual Report and Accounts of the Government e-
Marketplace (GeM), New Delhi, for the year 2023-24, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
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(i) (a) Nineteenth Annual Report and Accounts of the Jammu and Kashmir
Development Finance Corporation Limited (JKDFC), Jammu, UT of
Jammu & Kashmir, for the year 2023-24, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Statement by Government accepting the above Report.

lll. A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 37 and sub-section (3) of Section 39 of the Special

Economic Zones Act, 2005: -

(i) (a) Annual Report and Accounts of the Kandla Special Economic Zone
Authority (KASEZA), Gujarat, for the year 2023-24, together with the
Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(i) (a) Annual Report and Accounts of the Falta Special Economic Zone
Authority (FSEZ),Kolkata, West Bengal, for the year 2023-24,
together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.
IV. A copy each (in English and Hindi) of the following papers:-

(i) (a) Annual Report and Accounts of the National Council for Cement and
Building Materials (NCB), Ballabgarh, Haryana, for the year 2023-
24, together with the Auditor's Report on the Accounts.

(b) Brief of the above Report.

(i) (a) Sixty-third Annual Report and Accounts of the National Institute of
Design (NID), Ahmedabad, Guijarat, for the year 2023-24, together
with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Institute.

(i) (a) Annual Report and Accounts of the Services Export Promotion
Council (S8EPC), New Delhi, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(iv)(a) Sixty-ninth Annual Report and Accounts of the EEPC INDIA, Kolkata,
West Bengal, for the year 2023-24, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Council.

(v) (a) Sixty-fifth Annual Report and Accounts of the Indian Rubber Materials
Research Institute (IRMRI), Thane, Maharashtra, for the year 2023-
24, together with the Auditor’s Report on the Account.

(b) Review by Government on the working of the above Institute.

Y Wit =eddt : Fele, # FEfRad o= 991 gee R Rl §:-

l. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013: -

(a) Forty-sixth Annual Report and Accounts of the Karnataka Cashew
Development Corporation (KCDC) Limited, Mangaluru, Karnataka,
for the year 2023-24, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Corporation.
Il. A copy each (in English and Hindi) of the following papers: -

(a) Annual Report and Accounts of the National Centre for Cold-chain
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Development (NCCD), Gurugram, Haryana, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.

DR. L. MURUGAN: Sir, | lay on the Table, a copy (in English and Hindi) of
the Ministry of Information and Broadcasting Notification No. N-
10/001(2)/2024-PBRB., dated the 13" September, 2024, publishing the
Prasar Bharati Recruitment Board (Procedure and Conduct of Business)
Regulations, 2024, under Section 34 of the Prasar Bharati (Broadcasting
Corporation of India) Act, 1990.

Y e =edt : Feley, # FEfRad o= 991 gee IR Rl §:-

I. (1) A copy each (in English and Hindi) of the following papers, under

sub-section (3) of Section 29 of the Central Agricultural University Act, 1992

(a) Annual Report of the Central Agricultural University, Imphal,Manipur,
for the year 2022-23.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.

SHRI RAVNEET SINGH: Sir, | lay on the Table—

l. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Food Processing Industries, under sub-section (2) of Section 39
of the National Institutes of Food Technology, Entrepreneurship and
Management Act, 2021: -

(1) 1-11018/1/2023-ID., dated the 7" August, 2024, publishing the
National Institute of Food Technology Entrepreneurship and
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Management-Kundli, Haryana Academic Ordinances, 2024.

(2) 1-12052/3/2023-ID., dated the 12" October, 2024, publishing the
National Institute of Food Technology, Entrepreneurship and
Management, Thanjavur, Tamil Nadu Academic Ordinances, 2024.

IIl. A copy each (in English and Hindi) of the following papers: -

(a) Annual Report and Accounts of the National Meat and Poultry
Processing Board (NMPPB), New Delhi, for the year 2022-23,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.

(o) Statement giving reasons for the delay in laying the papers mentioned
at (a) above.
it afes qriRer : Jeigy, H F=faRad 7= &1 Th-Udh Ui (sl T2
fa=d1 ) 9T e ol U @ §:-
(i) (a) Forty-fourth Annual Report and Accounts of the Man-Made Textiles
Research Association (MANTRA), Surat, Gujarat, for the year 2023-
24, together with the Auditor's Report on the Accounts.

(b) Review by the Government on the working of the above Association.

(i) (a) Seventy-fourth Annual Report and Accounts of the Synthetic and Art
Silk Mills” Research Association (SASI\/IIRA), Mumbai, Maharashtra,
for the year 2023-24, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Association.

(i) (a) Annual Report and Accounts of the Bombay Textile Research
Association (BTRA), Mumbai, Maharashtra, for the year 2023-24,
together with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Association.

(iv)(a) Annual Report and Accounts of the Indian Jute Industries’ Research
Association (IJIRA), Kolkata, West Bengal, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.

(v) (a) Annual Report and Accounts of the Northern India Textile Research
Association (NITRA), Ghaziabad, Uttar Pradesh, for the year 2023~
24, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.

(vi)(a) Fifty-ninth Annual Report and Accounts of the Wool Research
Association (WRA), Thane, Maharashtra, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
(Ends)

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

it vie fRart (JORRIM) : Jeigy, § 9rT §Eied fod weel daa
IR AT & FrfaRad gfdedl o Th-Td gl (iUt dorn &4 #)
HHT YT IR I g i

(i) First Report on ‘Demands for Grants (2024-25)" pertaining to
the Ministry of Finance (Departments of Economic Affairs,
Expenditure, Financial Services, Investment & Public Asset



(i)

(i)

(iv)

V)

(vi)

(i)
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Management and Public Enterprises);

Second Report on 'Demands for Grants (2024-25)' pertaining
to the Ministry of Finance (Department of Revenue);

Third Report on 'Demands for Grants (2024-25)' pertaining to
the Ministry of Corporate Affairs;

Fourth Report on 'Demands for Grants (2024-25)' pertaining to
the Ministry of Planning;

Fifth Report on 'Demands for Grants (2024-25)" pertaining to
the Ministry of Statistics and Programme Implementation;

Sixth Report on Action Taken by the Government on
recommendations contained in 59" Report (Seventeenth Lok
Sabha) on ‘Cyber Security and Rising Incidence of
Cyber/White Collar Crimes’; and

Seventh Report on Action Taken by the Government on
recommendations contained in 66" Report (Seventeenth Lok
Sabha) on ‘Performance Review and Regulation of Insurance
Sector’.

(Ends)

REPORTS OF COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

At G gl (A TeeN) : Heied, H Sggfud Sl a2
TG SISl & wodror el AR (2024-25) & ffRaT
wfcde i o1 Ueb-Teb Hfel (SIS oI fEet ) |91 geel IR @l §:-

Q)

First Report on Action taken by the Government on the
recommendations contained in the Thirty-first Report (17”‘ Lok
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Sabha) of the Committee on “Implementation of reservation
Policy in the Ministries/Departments of Government of India
with specific reference to the Municipal Corporation of Delhi
(MCD)”; and

(i) Second Report on Action taken by the Government on the

recommendations contained in the Twenty-fifth Report (17th

Lok Sabha) of the Committee on "Role of Ministry of

Personnel, Public Grievances and Pensions (Department of

Personnel and Training) in formulation, implementation and
monitoring of reservation policy”.

(Ends)

MOTION FOR ELECTION TO COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES (OBCs)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. L. MURUGAN): Sir, | move the following Motion:—

“That this House concurs in the recommendation of the Lok
Sabha that the Rajya Sabha do agree to nominate one Member
from Rajya Sabha vice Shri Beedha Masthan Rao Yadav, who
resigned from the membership of Rajya Sabha w.e.f. 29.08.2024,
to associate with the Committee on Welfare of Other Backward
Classes (OBCs) for the remaining term of the Committee and do
proceed to elect in such manner as directed by the Chairman, one
Member from amongst the Members of this House to serve on the
said Committee.”
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The question was put and the motion was adopted.
(Ends)

(Followed by NBR/1B)

NBR-MZ/1B/11.05.

MOTION FOR ELECTION TO COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES (SCs & STs)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. L. MURUGAN): Sir, | move the following motion:-

“That this House concurs in the recommendation of

the Lok Sabha that the Rajya Sabha do agree to nominate one
Member from Rajya Sabha vice Shri Krishan Lal Panwar, who
resigned from the membership of Rajya Sabha w.e.f. 14.10.2024,
to associate with the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes (SCs&STs) for the remaining
term of the Committee and do proceed to elect, in accordance
with the system of proportional representation by means of the
single transferable 107 vote, one Member from amongst the
Members of this House to serve on the said Committee.”

The question was put and the motion was adopted

(Ends)
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MOTION FOR ELECTION TO ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), BHUBANESWAR

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): Sir, | move the following
motion:-
“That in the pursuance of Section 4(g) read with
Section 6 (1) of the All India Institutes of Medical Sciences Act,
1956, as amended by the All India Institutes of Medical Sciences
(Amendment) Act, 2012, this House do proceed to elect, in such
a manner as directed by the Chairman, one member from
amongst the Members of the House, to be a member of the All
India Institute of Medical Sciences (AlIMS), Bhubaneswar,
subject to the provisions of the Act.”

The question was put and the motion was adopted

(Ends)

MOTION FOR ELECTION TO ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), MANGALAGIRI
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): Sir, | move the following
motion:-
“That in the pursuance of Section 4(g) read with
Section 6 (1) of the All India Institutes of Medical Sciences Act,
1956, as amended by the All India Institutes of Medical Sciences
(Amendment) Act, 2012, this House do proceed to elect, in such
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a manner as directed by the Chairman, one member from
amongst the Members of the House, to be a member of the All
India Institute of Medical Sciences (AIIMS), Mangalagiri, subject
to the provisions of the Act.”

The question was put and the motion was adopted
(Ends)

MOTION FOR ELECTION TO ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), BILASPUR
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): Sir, | move the following
motion:-
“That in the pursuance of Section 4(g) read with
Section 6(3) of the All India Institutes of Medical Sciences Act,
1956, as amended by the All India Institutes of Medical Sciences
(Amendment) Act, 2012, this House do proceed to elect, in such
a manner as directed by the Chairman, one member from
amongst the Members of the House, to be a member of the All
India Institute of Medical Sciences (AIIMS), Bilaspur, in the
vacancy caused due to the retirement of Shri Anil Baluni from the
membership of Rajya Sabha on 2nd April, 2024, subject to the
provisions of the Act.”
The question was put and the motion was adopted

(Ends)
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MR. CHAIRMAN: Now, statement regarding Government Business. Dr. L.
Murugan.

ANNOUNCEMENT RE. GOVERNMENT BUSINESS FOR THE WEEK
COMMENCING 9™ DECEMBER, 2024

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. L. MURUGAN): Sir, | rise to announce that the Government
Business in this House for the week commencing Monday, the oM of
December, 2024, will consist of:

1. Consideration and passing of the Banking Laws Amendment) Bill,
2024, as passed by Lok Sabha.

2. Consideration and return of the Appropriation Bill relating to First Batch
of Supplementary Demands for Grants for the year 2024-25, after it is
introduced, considered and passed by Lok Sabha.

3. Consideration and passing of the following Bills, after they are
considered and passed by Lok Sabha:-

() The Railways (Amendment) Bill, 2024;

(i) The Disaster Management (Amendment) Bill, 2024;

(i) The Carriage of Goods by Sea Bill, 2024;

(iv)  The Bills of Lading Bill, 2024;

(v) The Coastal Shipping Bill, 2024; and

(Vi) The Readjustment of Representation of Scheduled Tribes in
Assembly Constituencies of the State of Goa Bill, 2024.
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4.Consideration and passing of the Merchant Shipping
Bill, 2024, after it is introduced, considered and
passed by Lok Sabha.

(Ends)

(Followed by DPS/1C)

DPS-DN/1C/11.10

MR. CHAIRMAN: Hon. Members, | hereby inform that during the routine
anti-sabotage check of the Chamber, after the adjournment of the House
yesterday, apparently a wad of currency notes was recovered by the security
officials from Seat No. 222, presently allotted to Dr. Abhishek Manu Singhvi,
elected from the State of Telangana for the term 2024-26. The matter was
brought to my notice and | felt it expedient, as per practice and ordainment,
to ensure that investigation takes place in accordance with law, and the
same is underway. ..(Interruptions).. Nothing is going on record.
..(Interruptions).. — Please  take your seats. ..(Interruptions).. Hon.
Members, it was my duty, and | am obliged to inform the House. And,
information is imparted for a very simple reason that this is a routine anti-
sabotage check which takes place. When it was brought to my notice, |
thought someone would come to reclaim it. Nothing has happened this

morning. Number one, | am not aware; you cannot make out from the look,
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whether the currency notes are fake or not. Apparently, denomination is of
500 rupees. The wad appears to be physically of 100 notes. But all these
are subject to serious investigation. And, | am sure, no one should be
opposed to an investigation because this House even otherwise has to send
a signal. We are increasingly getting into formal economy. Does it indicate
the state of economy, hon. Finance Minister, that people can afford to
forget ! ...(/m‘errupz‘/ons)... Yes, speak on this issue only. | will request you to
confine to this issue.

(Followed by DPK/1D)

DPK-LP/11.15/1D

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, |

will speak only on this issue. | am not going beyond that because | know that

you will not allow if | will go beyond that. FYTAfT ST, AT U &t fde Bl
3MI= HeT 2 fh I8 HeX SRR # 8, SAfiY 519 dd SReIe YR
TE 81 ST 3R 19 da 3MIS FHe At & g8 fig 721 8 <iran &
Tg foredt ua =afch & a3t fonedt uap <fie & SR fiyen 7, 99 d& ST M

& g T Bl ..(4YT)..  Sir, you know; you all are all lawyers; can he do

something like this!

MR. CHAIRMAN: One minute. ...(Interruptions )...
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SHRI MALLIKARJUN KHARGE: And these people.. ..(TdYT)..

MR. CHAIRMAN: Nothing is going on record. ..(Interruptions).. Hon.
Members, the Leader of the Opposition has said two things.
..(Interruptions)... One minute, | have taken note of it. .. (Interruptions )... The
Leader of the Opposition has said one thing that when a matter is under
investigation, we should not be making a debate of it. ...(Interruptions)... |
would greatly appreciate if this is followed. ... (/nterru,of/bns)... | find its breach
virtually every day. Everything under investigation is more the subject of
investigation in our debate. Secondly, to respond to hon. LoP, | was
extremely concerned and, therefore, | myself ascertained whether the hon.
Member had really attended the House. | could not go more than that. And, |
found out from the record which we maintain, electronically, that the hon.
Member has, in fact, signed that he had come to the House.
..(Interruptions).. Now, | have not made any reflection. Hon. Members, |
cannot even say whether the currency notes are genuine or not. | can’t even
say whether there were hundred notes or not. | cannot say that.
..(Interruptions)... Mr. Tiruchi Siva. ...(Interruptions )...

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, you are the custodian of the

House. Sir, we repose everything on you only. You made an observation.
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We all were silent. A Minister is provoking their Members to get up and
shout. It is totally unfair, Sir. ...(Interruptions)... It is totally unfair. | saw that,
..(Interruptions)... | saw that. It is totally unfair, Sir. Why should they disturb
the House unnecessarily ? ... (Interruptions)...

it 5ot R - 9, ORI SR Farey| .. (Sagm™)..

THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KIREN RIJIJU): Sir,
this is the Upper House and it is highly regarded. Every word spoken and
every action we do here are well recorded, documented and people are
watching. In the very initial stage, you have observed correctly that as per
the routine protocol checking, the anti-sabotage team checked the seats
just to wind up the proceedings and the House. During that procedure, the
so-called currency notes were found. The seat number was deciphered and
the Member has also signed that day. You have already mentioned it.

(Contd. By PK/1E)

PK-RK/1E/11.20

SHRI KIREN RIJIJU (CONTD.): But | do not understand why there should
be objection, that the Chair should not take the name of the Member.

..(Interruptions)...
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AN HON. MEMBER: Let us have Zero Hour. ...(Interruptions)...

SHRI KIREN RIJIJU: Mr. Chairman has rightly pointed out the seat number
and also the Member who occupies that particular seat. ..(Interruptions)...
What is wrong in that? Why should there be an objection to that?
Moreover, when the Members have agitated, there is a reason. You can’t
just put the blame on the Members who have a concern. Don’t you think
that while we are going towards Digital India, carrying a bundle of notes in
the House is appropriate? Definitely, this is not appropriate.
..(Interruptions)... We don’t carry note bundles to the House. You don’t
need to pay that much of money, even if these were genuine notes. That is
why, it is a serious matter. ..(Interruptions).. | fully agree with the
observations of the hon. Chairman, that there must be serious investigation
and the concerns raised by the hon. Members are also very genuine.
..(Interruptions)...

MR. CHAIRMAN: | think hon. Members, the step taken at my end was
minimal. It does not cast that | have transgressed. It was my duty to bring it

to your notice.
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THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir,
you said, it is under investigation. Without investigating, how can you say, ‘a
particular man or a particular seat’? ... (Interruptions )..

MR. CHAIRMAN: You are casting aspersions on the Chair.
...(/m‘errupz‘/ons)... Hon. Members, | have said, it was recovered from a seat
allotted to someone. .. (/m‘erru,oz‘/ons).. Why do you target me every time?
Targetting the Chairman is the least easy. ...(/m‘errupz‘/ons)... Now, hon.
Leader of the House.

[T & AT (S} ST Jh1T LN ATV FHUL Sfl, I8 S e gl
... .. AUF)... IE Sl T U<l &, I8 I8 81 AR T 8 3R I5d
21 FIRTT 9ax & g1 B ...(ag)... I g1 U8l 3iR fauer # fqwrfora
B & foly 21 2, 9fcth |+ I TRAT R (S AIC &l ...(FaLH)... G &
B W T NI Bl Yardsd e 2l ...(FagH)... g1 37 TR 3R
3MIeh! el IR YRT 4RI & T SaReier f$cer 4 8t 3k g9 &7 g4,
qrt BT I BT ...(FGEH)... TSI0S § $8 d1d 379 9eT H ATl 8, $
319+ Tquer  31Tell 1 ...(ALT)... 319 fhdl U= lerdT gl iR fhat 4
R Y ST, I8 SIh 712l Bl ... ).... TR offe} 3T JUIRTeH aRS
T €1 § expect B 8T AT fh 9 B3I I§ SRR 3= a¥Ib I &l

(FAIF)... AR, H Al lawyer gl ...(GHH)...
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SHRI SANJAY SINGH: Sir, Zero Hour.

37t ST UBTRT AIT: 3151 SIRT MR & I$1 a1 81 <&l g ...(Fae ). Sir,

good sense should prevail on the Opposition always. S Wglg 3T 3R

STRT 3R e, offdh el i YT & awhed H Hel SRS Bl

pre-empt ®RA BT BIRTY A1 Ta] defl Bl B, 39 Al &I H G &I STHd B
(1T%/ AR IR STRY)

PRB-PB/1F/11.25

St ST UehTI a8l (hHNIIA) S?T%IQ with healthy mind and with healthy
spirit, we should take it and the investigation should continue, IR ?RTCF?[
f&Cal S AMMBYl SER & Y&t 3R IeR & Y&l qHl oAl bl 39 &l Bl
condemn &HRT AMRY] ... (FIHT)...

MR. CHAIRMAN: One minute. ...(Interruptions)... Before the Leader of the
Opposition speaks, you have said, | have named someone. Let me invite
your attention that from this Chair, | am scrupulous that nobody is hurt. What
| said was, apparently a wad of currency notes was recovered by the security
official from Seat Number 222 presently allotted to Dr. Abhishek Manu
Singhvi elected from the State of Telangana. | did not cast any aspersion on
anyone. It is a seat. ...(Interruptions)...I have to indicate to whom it is

allotted. ...(Interruptions)...
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THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE):
| request you. Sir, you yourself said that it will be investigated. And after
investigation only, you can come to the conclusion. We never objected
that you should not investigate. Have we objected”? Why Mr. Nadda
should say, ‘I am trying to suppress that matter?” We never.
...(Interruptions)...

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...
Nothing will go on record. ...(Interruptions)...

2} dorg g ;. 9V, 319 <Rau fb = T & 91 Th WS BldY did 32
gl...(Fau ).

arfoTey iR e w31 (3N Iy MEe) W), I8 US 991 TR vy g,
Fifd 3ST wad of currency notes firer %, I ot udt el fb 89
IR AR RIT-HT Aol el Fhell 21 ... (FII).... BH By A9 4
S 3N 3T & T B B RfTa, B ol 3R % IRIY & $Hux fager
& =dT, IS ¥ fquer & Ad7 3R 57h Il IHfcTd Tede= & AdrRil A

gR-gR S Bl T8l
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T ST, 2 H @RI BT * - R Bl HIRILT DI 3R faqeh arpdi & HUR A 379+
R RfET Bl g &l ...(@aHH)... I facefl Rucd & $W IR-aGR Fe7 Bl
TRIATERIT BT @WRTT R © 3R Aa Bl Il T8l od &l H FHal § b I8 Fe1
TR QU Bl ...(HaY)... Hel 398 {duel & BbIs * a1 Tl g, T 1 Iadhx
A thep RIET DI 3R MM 91§96 (o1 91 fg Us <o Bl &, 9 94 ©isll &
SR AR DI a1 S oSl L. (FAIH)... 377 Sl A olieR 3w S
AT o DBl B, H AHSIAT § [ Fad H 59 Hay § Ucb Hol g1 1Y fob DIg
W fawg 99 R g=dReTIer 81 %81 81, Big W) fawg e SuR I9IRAT A B!
s Te1 Y&l 81, T fauer 31TST W 31X <20 Bl el ATedl & fb 3 4 d Ha
IR B Nfead & SR, Izl qTHdl & HuR HH 3191 fawary & Srard

...(EE). ..

MR. CHAIRMAN: One minute. The hon. Minister has responded to an issue raised
by LoP that if a matter is under investigation, that should not be debated. Fair
enough. ...(Interruptions)... But he says that it should be a general rule.
...(Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, | had never said that. | said, when our

Chairman is investigating ...

*Expunged as ordered by the Chair.
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MR. CHAIRMAN: | am not investigating. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: It is not a court. ...(Interruptions)... | never
said, ‘the judiciary’. ...(Interruptions)... | said, when you are investigating...
MR. CHAIRMAN: | am not investigating. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: ... and when you are getting information,
they need not bother. ...(Interruptions)...

(Followed by 1G/SKC)

SKC-AKG/1G/11.30

SHRI MALLIKARJUN KHARGE (contd.): We are safe in your hands.
...(Interruptions)... As long as you are fair, we are safe in your hands.
...(Interruptions)...

MR. CHAIRMAN: Hon. Members, | do not investigate myself. | cause
investigation to take place. For example, let me tell you...
...(Interruptions)... | have been extremely careful that anti-sabotage check
is very severe because in this highly technological situation where chemicals
are used, anyone may use anything, this side or that side. The first and
foremost is security. From that perspective, it was done.

T iR ST w31 (7 9y M) : 97, Si9 98 sise gor T, ekt |
P13 11 IART, T fha= (G S8 8199 Aol el (<A1 ATl ....(Sae™)... 99
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fY AT 9% investigate 81 J&T T, I fhad o= s=17 8199 8] ot T 2|
..(TAUF)... TISH B I8 T BIAT 12 6 B18H Bl o <1 A
HEI 31X TId131 B I8 T BT AT {6 SR e 77 Fgah! QYR &, dl
T A€ PN fF M ¥ W IR SR AR H B disturb &1 B

. (IIHTH)... FITT 3MTAR IAAT Bf STes) %\r, TIHHE BT Legislative Business

A & ST B ...(IET). .

MR. CHAIRMAN: Final word from Leader of the House. ... (Interruptions)...
Leader of the House, final word, so that | proceed further.
...(Interruptions)...

[T & AT (31 ST TBTE AN : U SfT, AT ST faueq & HUR ST
good sense prevail hX Xzgl %\r, I B9 A9h! ga9Hfa 9 Ig URATd g1iRd
hN AT flT%Q fp Legislative Business 1 B disturb =TT NI IR general
TP | BT B proceedings ol AT SIRT 3ffaR IR %= iR fAfgaa
w0 Fel| ...(TILH)...

2l NgY TR : I8 1 Y BT gl 2 3R IGDh! 997 910 & IR &b HUR
JIRIY 91 H expertise gl
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dae i &Rt At (3ht fahvet RISTS)) - W), ofiex sl & 8199 =1 v ardiet ot
gl B oile} 3% f SraifTer™, Wl S &1 WY S9Td! S9 & aofg o WY 3iR
ITd experience D1 aolg W I 9gd gooid od &, fy WY 9 <fls 3 fa
TS B 'fAReR FST' ®8 BX address B &1 1) ff I8 Reprs # Bl 8189
&P IR Yeh-FHR DI gooid IRBRIR I, I8 54 311 51 R, 3T Y
RIS Ib B AT 3MTST Tirex 3 & UIRTeE 7 S awhed Y &,
-.(TFLT).... & oI, Il URURT 3R §5oId & A1 | ...(FGEH)... VAT 81
BIT Bl oS} 3T & 8189 -1 o H Sl 3Tt &l &, Y= UIel i 3R |
Y9 T S peacefully T T8 &1 <Ifdh BRT a1 HedT & &b S|
ST AR 3T t, S9P T T formally TANYT AT T HAhd & fob 3T
319 JBI BIC-BIC (VT BT HET I01 R 8139 disturb &I B2 ATTD]! AR
9 unnecessary &I Io1 BN 3MMY BISH disturb T8l B, TAD! |l SHDI

commitment ST Q@Tﬂ 3R 3T BT fake narrative LIS Tl ﬁﬁ, ERSEal 01
3] ITGT BRAT TS| ..(TILT)...

MR. CHAIRMAN: Hon. Members, | have received one notice under Rule
267, seeking discussion on the problem of farmers. | do not find the same in

order and, therefore, | am unable to agree to that. Now, Matters raised with
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Permission of the Chair. ...(Interruptions)... Nothing else will go on record.
Yes, Shri A. D. Singh. (Ends)

(Followed by HK/1H)

HK-PSV/1H/11.35

MATTERS RAISED WITH PERMISSION OF CHAIR

Demand to Grant more Visas to Technical Experts from China

SHRI A.D. SINGH (Bihar): Sir, private sector enterprises from footwear and
textiles to engineering and electronics in India have purchased huge
machinery from China but are unable to use them productively without the
help of Chinese technicians. The machinery is lying idle and export orders
remain unfulfilled. The Secretary, Department for Promotion of Industries
and Internal Trade, has accepted the claims by Indian companies that a
significant skill gap exists between the Chinese and Indian factory
supervisors and workers.
(MR. DEPUTY CHAIRMAN in the Chair.)

The leaders of these private companies are of the view that Chinese

professionals are highly productive and less expensive.
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In view of this, the Engineering Export Promotion Council of India is of
the view that more Visas should be given to Chinese experts so that the
machinery in India can be put to an efficient use. Hence, strategies should
be designed in such a way that the experts are issued Visas after due
diligence keeping in view national security. The process should be
expedited. (Ends)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri A.D. Singh:
Shri P. Wilson (Tamil Nadu), Shri Prakash Chik Baraik (West Bengal),
Dr. John Brittas (Kerala), Shri Sandosh Kumar P (Kerala), Shri A.A.
Rahim (Kerala), Shri Niranjan Bishi (Odisha) and Dr. Sasmit Patra
(Odisha).

(Ends)

Concern over Rising Cases of Non-Communicable Diseases in Country

SHRI JOSE K. MANI (Kerala): Sir, | rise today to draw attention to a growing
public health crisis in our country -- the rising cases of Non-Communicable
Diseases (NCDs). These diseases, including diabetes, cardiovascular

diseases, cancer and chronic respiratory diseases, are now responsible for
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over 60 per cent of all deaths in India, according to the World Health
Organisation (WHO). In 1990, this was around 38 per cent. Alarmingly,
these diseases are increasingly affecting younger population, particularly
those in their 30s and 40s. The economic impact of NCDs is severe. One in
four Indians has a risk of dying from an NCD before they reach the age of 70.
And majority of them die at young age. Every life lost is not just a personal
tragedy, but also a loss to our nation’s progress, potential and to the family.
At the heart of this crisis are poor lifestyle choices, such as unhealthy diets,
lack of physical activity, smoking, excessive alcohol consumption and also
high level of air pollution. Limited access to primary healthcare, lack of
preventive care and insufficient early detection mechanisms mean many of
these Non-Communicable Diseases go undiagnosed until it is too late. Large
Indian companies and Multi-National Companies in India often use pesticides
excessively and irrationally in food production to maximise yield and profits.
This contaminates crops, soil and water, leaving harmful chemicals in food
consumed by the public. These pesticide-laden foods have been linked to
the rising incidence of Non-Communicable Diseases.

With the rise of consumerism, our population, especially the youth, are

lured by the Multi-National Companies into unhealthy food habits. The
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Government’s current efforts are insufficient in addressing this growing
epidemic. So, the Government should, with immediate effect, bring stringent
regulations and ensure its effective and time-bound implementation. This
includes stringent regulations on harmful food practices, banning of all
health-hazard items used in food production, nation-wide campaigns
promoting healthy living, better healthcare infrastructure and fostering a
culture that prioritise well-being over consumerism. We need to ensure that
health is not a privilege, but a promise kept for every single citizen. Thank
you. (Ends)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri Jose K. Mani:
Dr. Fauzia Khan (Maharasthra), Shri P. Wilson (Tamil Nadu), Shri Prakash
Chik Baraik (West Bengal), Dr. John Brittas (Kerala), Shri Sandosh Kumar
P (Kerala), ShriA.A. Rahim (Kerala), Shri Niranjan Bishi (Odisha), Shri M.
Shanmugam (Tamil Nadu), Shri Meda Raghunadha Reddy (Andhra
Pradesh), Shri Haris Beeran (Kerala), Shrimati Jebi Mather Hisham

(Kerala) and Dr. Sasmit Patra (Odisha). (Ends)
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Demand to Organize Special Classes of Traditional Sports in Schools

S1. BT HA (STRIES): AFHIY SUFHURT FEIed, H aq q9d 4
& JARAIST & Fe | GG <1 =Tl g, Sl A Aeedqui AR FHY Bl
SICRCINI
IS, 3MSThel g2 SATGIAR §ex-c &I ghar # Hfd & 9% €,
T I ARING [T 3R ATRID [T IR Ui e 3R IS 81 B
CSIEINSEREESIND

VNK-KSK/1J/11.40

SI. AT VA (BARKD) @ URYRS Wel 7 hadl ARG A, dich
AR S&TcT D1 Al fIdHr DR 8, ST geai & FHY fdbrd & o7y srawaeh
gl A ol fopdt rfaRReh avte a1 a= =1 &1 Sagadhar A81 @, 9 hagl,
Gl ST golc el & 31R ST ¥ Wpall H AT B ST Aehdl &1 §1
Wl & IS | g2ai Dl ARING AlhIdl & HI-HIF SHadh, 9y 3R
RO ARG BT WY 3TTAR el I[B3MTT H R1eTehi I UiRIeTor S SHD!
Y[B3AT DI ST Febell &, dlich d gal bl YRARD Wl | YR HRaT Heb |
9 oy STREAST 3R swifed fifsaTsT ST Ared &1 SuaT fhar S

HHAT &, Sl gai H IGDHAT 3R AT DT Bl AiATed il 39 TDHR
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@1 AR A g=di BT TRING heTq § GUR 891 3R I WY Sia Bl
feer o s IgIUl, STl Ih FHY [JhTd & foTy arHe R 81|

Heled, § Heq & AeFH | A Ren w34, o gdg ver St 9
Frdes Bl g [ Tpall 3 Frafid wu § {41y wersii o1 3maror fhar S
BT ST Ahell &1 31 DHE3I & AT | gl Bl 7 had Wl & IR H
STHRT 81N, Ifeth I 39 Wl Bl War & fory Al urcded fham g
T B Bledl § Wpell gRT el T IR FaR $HU MY fhd T Febl
21 S YRR & MR UR g2l $l REPR G Y, 1 I Icqlzd
3R IR BRI AR Wl H ITeb! ARNER] Dl ST fFel?, g=udra|

(|HTST)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by Dr. Kalpana Saini:- Shrimati Geeta
alias Chandraprabha  (Uttar Pradesh), Ms. Kavita Patidar (Madhya
Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh), Dr. Sumer Singh
Solanki (Madhya Pradesh), Shri Naresh Bansal (Uttarakhand), Shri Ram
Chander Jangra (Haryana), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi

(Odisha) and Dr. Fauzia Khan (Maharashtra). (Ends)
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Demand for Financial Assistance to Victims of Devastation Caused by
Cyclone Fengal in Tamil Nadu

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, through the
Chair, | want to draw the attention of the Government to act with urgency in
addressing the severe and widespread devastation caused by Cyclone
Fengal. The Cyclone Fengal emerged as a low-pressure cyclone in
November 2024 and it brought too much of rain in Thanjavur, Thiruvarur,
Nagapattinam, Mayiladuthurai and Tiruchirappalli. Later, the cyclone hit the
shores on 1 and 2" December, causing a great damage across. It has
ravaged 14 districts, directly affecting 1.5 crore people, displacing 69 lakh
families and has caused loss of 40 precious lives, along with loss of 3,000
cattle and 2.50 lakh poultry. Heavy rainfall, exceeding 50 centimetres in one
day, has totally submerged the districts of Villupuram, Cuddalore,
Tiruvannamalai and Kallakurichi. There were also damages in Chennai,
Chengalpattu, Kanchipuram, Thiruvallur, Vellore, Ranipet and Krishnagiri.
The Tamil Nadu Government has deployed a workforce of 38,000
officials and 1,20,000 first responders, who actively engaged in relief and
rescue operations. Nine teams from the NDRF and nine teams from the

SDRF were also deployed. Despite these commendable efforts, the scale of
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destruction far surpassed the State’s capacity to recover independently. So,
the initial assessment shows that we need Rs.2,475 crores, but the State
Government has demanded Rs.2,000 crores as immediate relief from the
Union Government. We are worried looking at the past inadequacies in
disaster relief. We had asked for Rs.37,000 crores, but we were given only a
paltry Rs.267 crores. It is very necessary. This has caused a great damage.
The Cyclone Fengal requires a decisive and compassionate response.

| would urge that helping out at the time of need is, of course, a test of
federal governance and federal solidarity. | would urge the Ministry of Home
Affairs to act with urgency to demonstrate fairness and sensitivity in this
issue. The Tamil Nadu Chief Minister has written a letter to the hon. Prime
Minister also. So, kindly release Rs.2,000 crores for interim relief, which
would only rescue the people. People have totally lost their livelihoods. So
many houses have been washed out. Still, it has not been recovered. It is
still raining there. Tamil Nadu is in a very distressed position because of this
cyclone and we have approached it in the right manner. Now also, | would
like to draw the attention of the House and urge the Government to kindly act
with compassion and give relief to the States concerned. Thank you, Sir.

(Ends)
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MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by Shri Tiruchi Siva: Shri P. Wilson (Tamil
Nadu), Ms. Dola Sen (West Bengal), Shri Prakash Chik Baraik (West
Bengal), Shri M. Shanmugam (Tamil Nadu), Dr. John Brittas (Kerala), Shri
Sandosh Kumar P. (Kerala), Dr. Fauzia Khan (Maharashtra), Shrimati
Mahua Maji (Jharkhand), Shrimati Jebi Mather Hisham (Kerala), Shri Haris
Beeran (Kerala), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha)
and Shri A.A. Rahim (Kerala). (Ends)

(Followed by 1K — GSP)

GSP-DS/1K/12.45

Need to Improve Well-Being of Employees
of Private Sector Companies

SHRI SAKET GOKHALE (West Bengal): Mr. Deputy Chairman, Sir, the
issue that | wish to bring to the notice of this House is very important. On
20™ of July this year, a young 26-year-old woman, named, Anna Sebastian,
suddenly died. She was found dead. Her mother then wrote an open letter
on social media where the mother said that her daughter had died because

she was made to overwork in the company where she was working. The
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company happens to be one of the big four consulting companies; it is a
multinational company.

Similarly, before that, in February, Satish Nandgaonkar, a journalist
working with a very major Indian newspaper in Mumbai, suffered a cardiac
arrest. At that time also, his family, even the Press Council, said that this
happened because, at work, the boss allegedly was very toxic, who kept
berating him and also insulting him. So, after these two shocking incidents,
there has been a groundswell of complaints also on social media from people
in the private sector saying that presently, at many places, there is a toxic
work culture, a work culture where employees are made to work for long
hours and are subjected to insults. A lot of this is happening in private
companies today.

Sir, for me also, this issue is very important because we are talking
about private companies. Why it is important for my State is because Bengal
means business. Today, this is a priority for me because we have more than
1.45 lakh active companies in our State. Today, the IT sector in West Bengal
employs more than 2.6 lakh employees. So, the issue of reforms in private

sector is very important.
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Sir, there is a reason as to why | wish to draw the attention of the
House to this particular issue. This year, Government revenue from
corporate tax was less than the Government revenue from income tax. Who
are paying income tax? It is the people working in private companies. | will
just give some examples in which they are subjected to a very toxic
atmosphere. There is no overtime pay provision in the contracts in India.
People are made to work 8 hours, 10 hours and even 12 hours. There is no
provision for overtime unlike other countries. A lot of employees, who work
in client-facing companies, are subject to whims of their clients, who call
them on weekends, etc. So, there is a need that our labour laws regulate
this. We do not have legislation right now to regulate it. What happens at
times is that employees lose their jobs and unemployment happens. Today,
the condition is so bad that people who have worked in my State of West
Bengal have not been given their MNREGA dues. The total pending dues
amount to Rs. 8,377 crores.

MR. DEPUTY CHAIRMAN: Please speak on the subject.
SHRI SAKET GOKHALE: These are the people who have worked.

..(Interruptions)..
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St IUUTUT : TTRgt ST, ST 3T Aeolde & &UX dicil, dal Rdbls TR

SO | I8 319 ST 2 ... (STdeT). .

SHRI SAKET GOKHALE: These are the people who have worked.
..(Interruptions).. When people lose their jobs, they get this sort of
deprivation... .. (Interruptions )...

MR. DEPUTY CHAIRMAN: Confine yourself to the subject. ...(Interruptions)..
SHRI SAKET GOKHALE: That is why | am saying that this toxic work culture
and deprivation of people is something which the Government and this
House needs to take seriously. People who are employed need a healthy
work atmosphere and people who have worked need to be paid, be it the
private sector or be it the MNREGA workers in West Bengal. Thank you very
much. (Ends)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the Zero Hour Mention made by hon. Member, Shri Saket
Gokhale: Dr. Fauzia Khan (Maharashtra), Dr. John Brittas (Kerala), Shri
Mohammed Nadimul Haque (West Bengal), Shri P. Wilson (Tamil Nadu),
Ms. Dola Sen (West Bengal), Shri Prakash Chik Baraik (West Bengal) and
Ms. Sushmita Dev (West Bengal), Shri Samirul Islam (Kerala), Shrimati

Mausam B Noor (West Bengal), Shrimati Jebi Mather Hisham (Kerala), Shri
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A.A. Rahim (Kerala), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi
(Odisha) and Shrimati Mahua Maji (Jharkhand).
(Ends)

Demand to Expedite Work Related to Infrastructure and
Tourism Development Projects in Tamil Nadu.

SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, there has been a
persistent neglect and inequitable treatment faced by the State of Tamil
Nadu in the hands of the Union Government, which has led to the stalling of
various infrastructure works and tourism development projects. The
compensation mechanism promised under the new GST regime was abruptly
stopped by the Union Government in the year 2022, resulting in an annual
revenue loss of Rs. 20,000 crores for Tamil Nadu.

The Union Government's increasing reliance on Cesses and
surcharges has severely restricted Tamil Nadu's share in the divisible pool of
taxes. In the Financial Year 2022-23, the Union Government collected Rs.
5.1 lakh crores through cesses and surcharges. Had these collections been
included in the divisible pool, Tamil Nadu would have received an additional

amount of Rs. 20,800 crores in just one year.
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Further, unfair limitation on State’s borrowing ability by fixing a ceiling
of three per cent of GSTP has led to a loss of Rs. 8,500 crores in borrowing
space over the last four years, which impacts Tamil Nadu's ability to finance
critical public infrastructure and welfare projects. In the Union Budget 2023~
24, Tamil Nadu was allotted a mere 2.5 per cent of national resources, which
is inadequate. The Union Government has been progressively shifting the
burden of Centrally-Sponsored Schemes on the State Government.

A classic example is affordable housing in partnership, wherein the
Union Government contributes Rs 1.5 lakhs per unit while the Government of
Tamil Nadu contributes around Rs 12-14 lakhs per unit. Over the last four
years, the total allocation for railway projects in Tamil Nadu has been
equivalent to the annual Railway budget for Uttar Pradesh. Various major
railway projects have been stalled due to insufficient fund allocation.

(Contd. by SK/1L)

SK-MZ/1L/11.50

SHRI P. WILSON (contd.): No mega infrastructure projects, including
highways, have been sanctioned for the last ten years in our State. The
proposal for various tourism development projects in Tamil Nadu, including

transformation of Rameshwaram Town, Nature Trail at Pykara, Ooty and
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Shore Temple Garden, Mamallapuram, has been submitted and needs the
Union Government’s immediate attention. The approval and works for
Parandur Airport, Hosur Airport, Greenfield Cuddalore Port, Metros for
Kovai, Madurai and Hosur, expansion of Kovai, Trichy, Madurai and
Turicorin Airport has to be expedited by the Union Government. Sir, Tamil
Nadu has long been a beacon of progress, contributing significantly to
India’s economy and development. Yet, the systematic denial of its rightful
resources and support has immensely strained the State’s fiscal health.

| request the Union Government, through you, Mr. Deputy Chairman,
to address these issues urgently and provide the State of Tamil Nadu with a
fair share of resources and support. (Ends)
MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri P. Wilson: Dr.
Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha), Shri A.A. Rahim
(Kerala), Shri M. Shanmugam (Tamil Nadu), Shri Prakash Chik Baraik
(West Bengal), Shrimati Mahua Maji (Jharkhand), Shrimati Jebi Mather
Hisham (Kerala), Shri Sandosh Kumar P (Kerala) and Dr. John Brittas

(Kerala). (Ends)
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Demand to Start Superfast Train From Kanpur Central to Somnath
it 91 IM AT (STR US) : A SUNHT ARG, H 39 9a &
AT 3 3{IHT ST JATHE BRI ATEd] g 1 HIYR Agel | AHA1T &
oY arT- BER A e, BARYR IS, ARYR, M0, 9iaT, agpe, Jal,
SEAYR, TR ¥ Bl §U AR1el QY b fifad T JIRBRT ¢
AT T 3TUE B V81 § | §9 BT IR AR & oIy BIs Hl ¢ SuaT &l
2

ABISY, 39 We TN Vol BT JTARTET 1 819 P BRI of~d Yol ATAT
DI YR DT ATHAT DHRAT TSl 8 3R 3 FSI Al F I3 BRI TR
fererer B4 Tt &, FTH g1 € SR §HY G141 &l gaial 8l B

A STFAHMRT ARG, 39 B¢ U ¢ & SMARFA 1 99 57 9 Bl
JuYRT rErge g™, 2ith 4ie AT #8R qdl a1, Feldld Sl Sl
Qe AT ST & G2 R aTel SGTIal Dl FIHdT 8T 3R IR
TS, HEY UG el Qd ORI & IR STTATTH 1 RISHIR b TR U BT g
S IS H GIa] 81T I8 ¢ §aoids & & [adhr & {7y #ieT 1 g
Tfa g

AT GHTART Helqd, 84 qui faward g b e A1ees & A=y
YA ST SURFh AT & AF- H I BRIATE! B b &3 DI ST Bl Nl
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BT &I AN TG S 3R BIYR A A Th G FAT Dbl ALY 7
TR BN, IEd-95d g=Idia| (|HTS)

MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri Baburam
Nishad: Shri Chunnilal Garasiya (Rajasthan), Shri Balyogi Umeshnath
(Madhya Pradesh), Shri Kunwar Ratanjest Pratap Narayan Singh (Uttar
Pradesh), Shri Kesridevsinh Jhala (Gujarat), Shrimati Kiran Choudhry
(Haryana), Shri Ram Chander Jangra(Haryana), Dr. Parmar Jashvantsinh
Salamsinh (Gujarat), Shrimati Ramilaben Becharbhai Bara(Gujarat), Dr.
Bhim Singh (Bihar), Shri Naresh Bansal(Uttarakhand), Shri Dorjee Tshering
Lepcha(Sikkim), Shrimati Geeta alias Chandraprabha (Uttar Pradesh), Ms.
Kavita Patidar (Madhya Pradesh), Shrimati Sumitra Balmik (Madhya
Pradesh), Shri Babubhai Jesangbhai Desai(Gujarat), Shri Banshilal
Gurjar(Madhya Pradesh), Shrimati Seema Dwivedi (Uttar Pradesh), Shri
Niranjan Bishi (Odisha), Dr. Sasmit Patra(Odisha), Shri Brij Lal (Uttar
Pradesh), Shri Shambhu Sharan Patel (Gujarat), Shri Devendra Pratap

Singh (Chhatisgarh) and Shri Amar Pal Maurya (Uttar Pradesh). (Ends)
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Need to Address Problem of Rice Mills in Punjab

2l Y $AR d1ed (UST9) : TR, YSId H S artificial crisis create fhaT
1, T i, el 3R rice millers BT Igd SATGT JhA §all,
35T H 37U A1 A 9 49 H $© 91 QAT A8l gl I8 Iy
important &, &iTd T8 G <20 | STgi-STel Wl Bkl 2, ST A1

AT STFHIIIT HBIG Y, TS Bl @RI Bl Teb YUlTell AR fsha
Bl B1 39 UihaT ¥ fHAM FS! § SHR YA TS Bl 99Tl 5l I8 TS
HS! ¥ rice millers & UT AT &, T&1 SA®! milling BT I8 FCI & e H
STl 81 FCI ' e 3 ST &6 91 fthy IHh! D 1541 H distribute fba
ST 1 3R §9 YR Uk # Uah A1 el &l Bl &1 S AT disrupt AR
e Sy a1 A1 f&BHmi, Mehcril 3R rice millers @1 984 &AM BIdT &
g ITd business BT Ig hit HIAT &

HBIGY, USTd # 39 IR &9 WIG! & F9g FCl & TS @iell g fhy
Q| S ATl UGl B BT SN 2 ARG Hifers T €T rice millers b AT
stored 2T, D! ECIIT a1 TAT| ST A MG 3R rice millers H T8 &1
Grefl 8] g9, T procurement hit BTN Y I8 B3Il b (hdAM <18
TMHR Sl TR TS T, ITh] 58T 3R ST & HRU By ST (U1 HHd
&I VT TR o1 TST| §8b TATdT I8 |l 31T e b1 B 3Tell el H ol




43
Uncorrected/Not for publication — 06.12.2024

gs| 519 fHaml o 3FTell Bt | S Bkl 8, A1 WY I Bl SHAM! U
3R ISl 21 MKl Bl % I8 ISl & b U8l 35 IRIC YATHY! TR
T ST 2T, 3T &g ARBR 7 IHD! 45 T4 R fhaw a1, s9d
I8 SATGT JHAM 21 TR 3 rice millers BT <&, Al d ST miling B &,

I TR Sl qRvISde g9d1 8, U IR BIIST 8T B
(1M/DN TR STRT)

DN-YSR/1M/11.55

gt AdY AR UISdH (HAT) : ITd! miling Bb Tyl 59 b A
economic agrarian States & ecosystem 1 fe¥ed B &1 TIT T T
GoTTg SRBR 1 [UBe ©g 98 ¥ A1d syt fordi, i S9@1 Bis STare
T8 3111 I8 RFRE Bl T3 6 Sl TSH B 18 §-4 &, STh] IThR 36 bl
SIU| BRT I8 7T © fb PR 39 a¥idb A 8 established process &l

disrupt BT, AT H SATTh HIEAH W < -1 T8 § b HIT FCI &b process
tenderized &I &, T FCIs & timeline holex H frozen &l & fh Tl #E M
DI BAT TRIRG DI BT 9ISl B4 5l R I8 [has g, A1 39 IR U1 3T
B3N feh 59 QX1 UTehdT 1 3R -2 bl 11| oI ERDR Thari & 74T 41

JEel oFT @8l B, H b WRDR SH BIol BT dlel Hex U 4T A

ol o1 T8l 87 WRT I8 a9 81 9+ fhamT & 91d J9dx §9
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ot faama ... (Hagm™)... 3T IET hise AfI... (AT &l €Y. I8
TSUA El...(ATT)...

(A1)
it SuAUTafa : WS ST, SMUST SIgH WA Bl AT Bl TolIof, 3« H 91l A
DN | HSTY S, 319 e IR §SHR 7 die|

The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Sandeep Kumar Pathak: Shri A.A. Rahim
(Kerala), Dr. Sasmit Patra (Odisha), Shri Sandosh Kumar P (Kerala), Dr.
John Brittas (Kerala), Shri Prakash Chik Baraik (West Bengal), Dr. Fauzia
Khan (Maharashtra), Dr. Ashok Kumar Mittal (Punjab), Ms. Dola Sen
(West Bengal), Shrimati Phulo Devi Netam (Chhattisgarh) and Shrimati

Mahua Maji (Jharkhand). (Ends)

Concern over Increasing Cases of Drug Abuse
21l st foramY (RToTeer ) IuFHTaly HEley, 31TST <2 & gal gof A&l
T ®f ARG # €1 I8 I R 9l off &1 8, St fadn &1 fawg B
HIG D Gl BT AT < b ARIND, AHTTD AR 3T FRed TR Hlrdel
JHIE STel ¥8T 21 National Drug Dependence Treatment RUIC & TIAR Q20
D1 IETGT b 10 W 75 IV Tb D BRI 20 Hlcrerd AT fhdt 7 fohefl avg 721 &
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AEl Bl TP IRBRT Toil A §79 HRIGR BT ABIS T 30 BOIR
BRIG BUY 3fhdl 81 2014 W bR 2023 ST b Narcotics Control Bureau
SR ST T MY Tl TaTAT D1 ATAT H SITH 100 T2 Bl gig g & 3R
SO 19 arel & St ArTel | 152 TR &1 9fE g3 81 SRR fidbs! |
I DR D1 goTs A 2017 H 745, 2018 H 875 3R 2019 H 704 AN &I Al §g
g 3R FIH SUTST ISR 3R IR UG H g3 &l SHH 30 H 45 MY a4
ART &7 AT G SATST Bl TR IUol FoRamell & Fefd i
AT -31TS AN RIS AT DR &l T IR WeR 379 GAfed g7 9
MW TS Bl ARG AR YIheIE & A6l | §79 6 dvde & fou
D3 A FH AT b o] Teiell il &I TEhRI A IR B HH1-GRET Dl
] UST 81 T_T 81 S9-91d 3 &l TS & 91d il 8, I9-09 JoRId &

5T YIS T T4 STRex AT 21 I8 GRS T2 DI s Dbl b g4 Bl
D1 2l PO HEM &l ok & (& &1 UIC H 7 Bl WY Bl IRHEG B DI
R AT A 21 I8 TSI UIC B, ST81 21,000 PRIG BI §79 IS gs o
AR, 9 UIc R AN & &xrsi o RIRST e gl
gl...(FAAF)... ToRIT $79 BT Hex 9 71 © 3R IR $99 51 Ui 9
Frh el 32 7, W TRPR Y81 BIRals el B I8! gl ORI & Jarsli &
W= Te¢ 81 72 B1 § 59 98 & AIedH $vs WRBHR W 3MMUT Bl g, Flfh
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g ATqh HAEFH DI SIRd &, Hild YaT dc & dileld 3rsroft 2
...(ITH)...
it SgHTafa : TS S, 3 vy UR qied |

(=it wumafar 7157417 §9)
Y wwrafy : v S, o1y fawy wR aiferg
Y g foramdt @ R, 319 311 Y 8, A1 o9 H [y R &1 il AR,
BT ATl §...(TAYH)..
£ QUTIaY : 3§ Xg a1 71 ]G, 9197 1 fv iR & R ARy
it geiie ey : g1 Uie, ORI § gifhedT™ SR ST | g §7d
31T 8T &, SIl ST BT UIc 81 3d 1Y feh AR AR UTfehei A
HAGRI [hah1 27, .. (TGLT)...

(T
MR. DEPUTY CHAIRMAN: The following hon. Members associated
themselves with the matter raised by the hon. Member, Shri Pramod Tiwari:
Shri A.A. Rahim (Kerala), Dr. Sasmit Patra (Odisha), Shri Sandosh Kumar
P (Kerala), Dr. John Brittas (Kerala), Dr. Fauzia Khan (Maharashtra),
Shrimati  Phulo Devi Netam (Chhattisgarh), Shrimati Mahua Maji

(Jharkhand), Shri Anil Kumar Yadav Mandadi (Telangana), Shri Neeraj
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Dangi (Rajasthan), Shri Tiruchi Siva (Tamil Nadu), Shrimati Jebi Mather

Hisham (Kerala) and Shri Madan Rathore (Rajasthan).
(Ends)

Alarming Situation due to High Pendency of Cases

DR. SASMIT PATRA (Odisha): Sir, | rise to place before the hon. House the
alarming situation in the country due to high pendency of judicial cases. As
per the National Judicial Data Grid of India, there are more than 4.5 crore
cases pending in various courts in India as on date. Out of those 4.5 crore
pending cases, about 60 lakh cases are presently pending in different High
Courts and more than 82,000 cases are pending in the Supreme Court of
India. There are various reasons for it, apart from inadequate strength of
Judges, judicial vacancies, procedural delays, etc. | am not here to talk
about the problems but to talk about the solutions. The solution is
implementation of the National Litigation Policy which has been pending
since 2010. | hope that the Government will take due course of action and
ensure implementation of the National Litigation Policy.

(Ends)
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MR. CHAIRMAN: The hon. Member, Dr. John Brittas (Kerala) associated
himself with the matter raised by hon. Member, Dr. Sasmit Patra.

(Ends)
MR. CHAIRMAN: Now, Zero Hour. Hon. Members, from 1 p.m. to 2 p.m.,
we will take up the remaining Zero Hour mentions. Is it okay? Is it the sense
of the House ?
SOME HON. MEMBERS: Yes, Sir.

MR. CHAIRMAN: Okay. Good. Now, Question Hour.

(Followed by VKK/1IN)

(12.00 Noon to 1.00 PM - Question Hour)



